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BEFORE THE HON'BLE NATIONAL (¼REEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

Original Application NO. 601/2024 

Akhilesh Kumar R/o Vivek Nagar, Kabrai, District 

Mahoba, Collectrate, Uttar Pradesh-210424. 

Email- akhileshdwivedi2024@gmail.com. 

Applicant 

VERSUS 

1. State of Uttar Pradesh through District Collector, 

Mahoba, Collectrate Mahoba-210427, Uttar Pradesh 

Email- dmmab@nic.in 

2. Deputy Director General, 

Directorate General Of Mines Safety, 

CGO Complex, Hapur Road, Gaziabad, Uttar Pradesh-

201002 Email- nz.dgmsl@gmail.com 

3. Chief Controller of Explosives 

Petroleum & Explosives Safety Organization (PESO), 

A-Block, CGO Complex, 5th Floor, Seminary Hills, 

Nagpur, Maharashtra- 440006. 

Email-explosives@explosives.gov.in 

4. Joint Chief Controller of Explosives, 

Central Circle Office, (PESO) 

A-wing, 2nd Floor Kendralaya, 63/4, Sanjay Place, 

Agra, Uttar Pradesh-282002 

Email- vkmishra@explosives.gov.in 

5. Member Secretary, 

Uttar Pradesh Pollution Control Board, 

Building No. TC-12V, Vibhuti Khand, Gomti Nagar, 

Lucknow- 226010, Uttar Pradesh 

Email- ms@uppcb.in 
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6. M/ s Ajay Enterprises 

Kidwai Nagar, Kabrai, Mahoba, 

Town/Village - Mahoba Distt Mahoba, 

Uttar Pradesh-210424 

Email- vkmishra@explosives.gov.in 

7. Devendra Kumar Tiwari (Survey No. 288) 

Village Majhol, Tehsil Charkhari, District Mahoba, 

Uttar Pradesh-210421 

Email- vkmishra@explosives.gov.in 

... RESPONDENTS 

REPLY TO ORIGINAL APPLICATION ON BEHALF OF 

RESPONDENT NO. 6 

MOST RESPECTFULLY SHOWETH: 

The humble Answering Respondent, above named 

most respectfully begs to submit the reply to the original 

application as under: -

Preliminary Submissions:-

1. That the applicant has filed the present original 

application by concealing and misrepresenting 

material facts before this Hon'ble Tribunal. It 1s 

submitted that in the original application there 1s 

nothing on record which shows that the any 

environment hazard has been done by the answering 

respondent. 

2. That the applicant is also engaged in the business of 

manufacturing of Ammonium Nitrate and Fuel Oil 

(ANFO) and having firm in the name and style of Ml S 

JAI KALSHAHA BABA EXPLOSWES. The applicant 

under the garb of environmental laws violations has 

filed the present original application with a sole 

purpose to affect the business of the answering 
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respondent and to have complete control over the 

business. 

3. That the original application has been filed general 

allegations and assumptions of the applicant with 

respect to violation of environment laws and any harm 

to environment. It is submitted that the applicant has 

intentionally concealed the details of news article like 

date of news, annexed with the original application as 

annexure-5. However, the said news article has been 

relied upon by the applicant to built up his case for 

violation of environment laws. 

4. That from the aforementioned circumstances, it is 

undisputed that the original application has been filed 

with a mala fide intention and for the business rivalry. 

Therefore, the same deserves to be dismissed on this 

ground alone. 

Reply to Original Application 

5. That the contents of para 1 of the original application 

need no reply. 

6. That the contents of para 2 of the original application 

need no reply. 

7. That the contents of para 3 of the original application 

need no reply. 

8. That the contents of para 4.1 of the original 

application are not admitted and are denied. It is 

submitted that the original application has been filed 

with a sole purpose of affecting the business of 

answering respondent, so that the applicant can have 

his monopoly over the business in the area, as he 

engaged in same business. The photo copy of the 
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1nvo1ce dated 03.04.2023 is annexed herewith and 

marked as Annexure-R-6/1. 

9. That the contents of para 4.2 of the original 

application is not disputed to the extent of license 

issued by the Petroleum and Safety Organization 

(herein referred to as PESO) being matter of record. 

However, it is submitted that Gatta no. 288 

Khand 02 was allotted in favor of Shri Devendra 

Kumar Tiwari for period of 10 years from 17.01.2010 

i.e. upto January, 2020. However, the license issued 

by PESO and No Objection Certificate issued by DGMS 

on 09.02.2018 mentioned only Gatta no. 288 which 

lead to an inadvertent mistake on part of the 

answering respondent. 

10. That the contents of para 4.3 (wrongly mentioned as 

4.2 in OA) of the original application is not disputed to 

the extent of license issued by the Petroleum and 

Safety Organization (herein referred to as PESO) being 

matter of record. However, it is submitted that the 

answering respondent entered into an partnership 

deed with Shri Ganga Charan on 21.02.2024, to whom 

the government has allotted a lease in Gatta No. 288 

Khand 04 at village Majhol, Tehsil Charkhari, District 

Mahoba on 22.12.2022 for a period of 10 years i.e. 

upto 22.12.2032. The photo copy of the partnership 

deed is annexed herewith and marked as Annexure-R-

6 /2. 

The renewal of license from PESO was to be filed 

before 31.03.2024 as per the condition stipulated in 

original license issued in the year 2019. The answering 

respondent filed renewal of license and same was 

renewed, inadvertently the license in place of lease at 

Gatta No. 288 Khand 04, was renewed for Gatta No. 

288 Khand 02 and the mistake was remained 

unnoticed as the Gatta No. was same i.e. 288, however 
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Khand of Gatta No. 288 changed from Khand 02 to 

Khand 04. However, the said license was refused by 

PESO after cancellation of NOC by the Department of 

Mines & Safety. Thereafter, answering respondent 

applied before PESO for grant of permission for 

proposed manufacturing of ANFO at Khasra No. 288 

(Gatta No) Khand 04 village Majhol, Tehsil Charkhari, 

District Mahoba, Uttar Pradesh. PESO vide letter dated 

12.08.2024 issued approval for construction of 

proposed manufacturing of ANFO at Khasra No. 288 

(Gatta No) Khand 04 village Majhol, Tehsil Charkhari, 

District Mahoba, Uttar Pradesh. The photo copy of the 

letter dated 12.08.2024 is annexed herewith and 

marked as Annexure-R-6/3. 

The answering respondent filed an application 

before the Department of Mines & 

Safety, for No objection certificate for the site of ANFO 

mixing shed at Khasra No. 288 (Gatta No) Khand 04 

village Majhol, Tehsil Charkhari, District Mahoba, 

Uttar Pradesh. The said application is pending before 

the Department of Mines & Safety for consideration. 

The photo copy of the application c. _ . _ _ 1s 

annexed herewith and marked as Annexure-R-6/ 4. 

11. That the contents of para 4.4 of the original 

application does not pertain to answering respondent. 

However, it 1s submitted that the answering 

respondent had already entered into partnership with 

Shri Ganga Charan in the month of February, 2024 for 

Gatta No. 288 Khand 04 at village at village Majhol, 

Tehsil Charkhari, District Mahoba and has is having a 

valid lease till 2032. 

The SEIM, Uttar Pradesh vide letter 14.12.2022 

issued Environment Clearance for mining lease at 

Gatta No. 288 Khand No. 04. The photo copy of the 

SEIM letter dated 14.12.2022 is annexed herewith 

and marked as Annexure-R-6/5. Further, Uttar 
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Pradesh Pollution Control Board vide letter dated 

01.07.2023 has issued Consent to Operate for mining 

lease at Gatta No. 288 Khand No. 04. The photo copy 

of the Consent to Operate letter dated 01.07.2023 1s 

annexed herewith and marked as Annexure-R-6/6. 

12. That the contents of para 4.5 of the original 

application are not admitted and are denied. It is 

submitted that the in Gatta No. 288 Khand 02 was 

allotted to M / s Ekta Constructions which was earlier 

allotted Devendra Kumar Tiwari. The Answering 

respondent being a law abiding citizen had already 

entered into a partnership deed with Shri Ganga 

Charan in the month of February, 2024, the lessee of 

Gatta No. 288 Khand 04. And accordingly, applied for 

renewal of license to PESO which was later on issued 

to answering respondent. 

It is pertinent to mention here that the DGMS 

issued No Objection Certificate in favor of the 

answering respondent on 09.02.2018. The said No 

Objection Certificate was issued for Gatta No. 288, 

however, the Khand was not mentioned. Further, no 

expiry period of the said No Objection Certificate was 

mentioned in the certificate, therefore, the answering 

respondent was under the impression that fresh/ 

renewal of the existing No Objection Certificate is not 

required as the Gatta No .. was same i.e. Gatta No. 288, 

only the Khand No. has been changed from Khand 02 

to Khand 04. The photo copy of the No Objection 

Certificate dated 09.02.2018 is annexed herewith and 

marked as Annexure-6/7. 

13. That the contents of para 4.6 of the original 

application are not admitted in the manner stated by 

the applicant and are denied. It is submitted that the 

applicant has intentionally concealed the date of news 

article, and details of the mining lease are not 
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disclosed in the news article, therefore, the news 

article cannot be relied upon. 

14. That the contents of para 4.7 of the original 

application are not admitted and are strictly denied. It 

is submitted that the allegations made by the 

applicant are completely baseless, false and without 

any evidence on record in support of his allegations. 

15. That the contents of para 4.8 of the original 

application need no reply being matter of record. 

16. That the contents of para 4.9 of the original 

application are not admitted and are denied. It is 

submitted that the allegations made by the applicant 

are completely baseless, false and without any 

evidence on record in support of his allegations. 

17. That the contents of para 5 (A) of the original 

application are denied. The allegations are completely 

false and lack of any evidence on record. 

18. That the contents of para 5 (B) of the original 

application are not admitted in the manner stated by 

the applicant and are denied. It is submitted that the 

applicant has applied for permission in Gatta No. 288 

Khand 04 which is entirely a different place from Gatta 

No. 288 Khand 02. 

19. That the contents of para 5(C) of the original 

application does not pertain to answering respondent, 

hence need no reply. 

20. That the contents of para 5(D) of the original 

application are not admitted in the manner stated by 

the applicant are denied. It is submitted that the 
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answering respondent is not engaged in any sort of 

illegal mining activity. Further, the applicant has failed 

to place on record any evidence in support of his 

allegations. 

21. That the contents of para S(E) of the original 

application are not admitted in the manner stated by 

the applicant. It is submitted that the leases of the 

answering respondent on the basis of which 

permissions were accorded are in Gatta No. 288 only 

Khand has changed from Khand 02 to Khand 04 

resulting into misunderstanding among the 

applications filed and permissions issued. 

22. That the contents of para S(F) of the original 

application are not admitted and are denied. It is 

submitted that the answering respondent has not 

carried out any sort illegal mining. 

23. That the contents of para 6 of the original application 

are not admitted in the manner stated by the applicant 

and are denied. It is submitted that the original 

application has been filed with a clear notice of 

business rivalry, as the applicant has failed to place on 

record any evidence with respect violation of 

environment laws. 

24. That the contents of para 7 of the original application 

need no reply. 

25. That the contents of para 8 of the original application 

need no reply. 

26. That the contents of para 9 of the original application 

need no reply. 
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PRAYER 

It is therefore, humbly prayed that the reply filed by 

the Answering-Respondent no. 6 may kindly be taken on 

record and the original application filed by the applicant may 

kindly be dismissed on the grounds mentioned hereinabove. 

Any other order or direction which this Hon 'ble 

Tribunal deem fit and proper in the facts and circumstances 

of the case, may kindly be passed in favour of the 

Answering-Respondent. 

~" Shf 
HUMBLE RESPONDENT 

Through their Counsel: 

(Dr. M. S. Kachhawa/ Lokendra Singh Kachhawa) 

Advocates 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBl}NAL 

PRINCIPAL BENCH AT NEW DELHI 

Original Application NO. 601/2024 

Akhilesh Kumar 

VERSUS 

District Collector, Mahoba & Others 

AFFIDAVIT IN SUPPORT OF REPLY 

I, Ajay Singh S/o Shri Birendra Singh, Aged about 35 years, 

Partner M/s Ajay Enterprises, R/o Kidwai Nagar, Kabrai, 

District Mahoba, Uttar Pradesh, do, hereby take oath and 

state as under:-

1) That I am the respondent in the matter and am well 

conversant with the facts of the case. 

2) That the annexed reply to the original application has 

been drafted by the counsel on my instructions on the 

basis of material and information furnished by me. 

The contents of reply are true and correct to my 

personal knowledge based on official record, which I 

believe to be true and correct. 

DEPONENT 

VERIFICATION 

I, the above named deponent, do hereby verify that the 

contents of paragraphs 1 to 2 of my above affidavit are true 

and correct; nothing material has been concealed therefrom 

and no part of it is false. SO HELP ME GOD. 

DEPONENT 

N TARY 
'u,-UR (RAJ) INDIA 

1 8 SEP 202A 
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e-Way Bill

E-Way Bill No: 4713 2641 5269

E-Way Bill Date: 03/04/2023 01:35 PM

Generated By: 09BAB PS829 3K2ZW - NAND BABA AND SONS

Valid From: 03/04/2023 01:35 PM [194Kms]

Valid Until: 04/04/2023

Part - A

GSTIN of Supplier 09BABPS8293K2ZW,NAND BABA AND SONS

Place of Dispatch Jhansi,UTTAR PRADESH-284121

GSTIN of Recipient 23DPK PK625 0Q1ZC ,MS JAI KALSHAHA BABA EXPLOSIVES BADAURA KALA PROP AKHILESH KUMAR

Place of Delivery BADAURA-KALA,MADHYA PRADESH-471510

Document No. 4

Document Date 03/04/2023

Transaction Type: Regular

Value of Goods 340548

HSN Code 31023000 - AMMONIUM

Reason for Transportation Outward - Supply

Transporter

Part - B

Mode
Vehicle / Trans

Doc No & Dt.
From Entered Date Entered By

CEWB No.

(If any)

Multi Veh.Info

(If any)

Road MP36G0761 Jhansi 03/04/2023 01:35 PM 09BABPS8293K2ZW - -

Annexure-R-6/1178



471326415269

179



Annexure-R-6/2180
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भारत सरकार | Government of India
वािण� और उ�ोग मं�ालय | Ministry of Commerce & Industry

पेट� ोिलयम तथा िव�ोटक सुर�ा संगठन (पेसो) | Petroleum & Explosives Safety Organisation (PESO)
पूव� नाम- िव�ोटक िवभाग | Formerly- Department of Explosives

63/4, ए-िवंग, दूसरा तल | 63/4, A-Wing , IInd floor
क� �ालय (सी.जी.ओ. का��े�), संजय �ेस आगरा | Kendralaya (CGO Complex), Sanjay Place Agra 282002

फोन (Phone):- 2523244 | फै� (Fax):- 2527436
ई-मेल | Email: jtcceagra@explosives.gov.in

सं�ा (No.): A/E/CC/UP/38/42(E157899) िदनांक (Date): 12/08/2024
सेवा म� (To),
AJAY ENTERPRISES ,
KIDWAI NAGAR, KABRAI,MAHOBA, , -
District- MAHOBA , State- Uttar Pradesh , Pincode - 210424

िवषय: सव� नंबर- Khasra No.: 288 , Khand No.- 04, नगर/गांव- Majhol, Teh.- Charkhari, िजला: MAHOBA, रा�- Uttar Pradesh म� ��थत ��ािवत एनफ़ों
िव�ोटकिविनमा�ण करने के िलए एनफ़ो ंशेड िनमा�ण �ीकृित संबंध म� ।

Subject: Proposed Manufacturing of  ANFO at Khasra No.:288 , Khand No.- 04, Town/Village : Majhol, Teh.- Charkhari, Distt. MAHOBA, State. Uttar Pradesh -
Approval for construction regarding.

महोदय | Sir(s),
       कृपया आपके प� �मांक 127836 िदनांक 07/08/2024. का अवलोकन कर�। आपके �ारा ��ुत, एनफ़ो ंशेड के साइट तथा िनमा�ण-काय� िववरण दशा�ता आरेखण अनुमोिदत िकया जाता है तथा �� येक
आरेखण की दो �ितयां िविधवत पृ�ांिकत कर लौटाई जा रही है ।
      Please refer to your Letter No. 127836 dated 07/08/2024. The drawings submitted by you showing site and construction of the ANFO shed are approved and two copies of the same are
returned here with duly endorsed in token of approval.

आपके �ारा अनुसूची V के भाग 2 के अंतग�त (�ितिलिप संल�) िनधा��रत �ा�प म� िजला �ािधकरण / डी.जी.एम.एस. से अनापि� �माण प� �ा� करने के बाद ही, अनुमोिदत साइट और िनमा�ण की
योजना के अनुसार उपरो� िनमा�ण काय� िकया जा सकता है। आप िनयम 102 और 103 के अंतग�त आवेदन प� एई-12 (�ितिलिप संल�) म� िजला �ािधकरण / डी.जी.एम.एस. से अनापि� �माण प� के िलए
आवेदन कर सकते ह�।
      The construction of the same may be undertaken by you in accordance with the approved site and construction plans , only after obtaining NOC from the District Authority/DGMS
in the prescribed format under Part 2 of Schedule V (copy enclosed).You may apply for NOC to the District Authority/DGMS under Rule 102 & 103 in Application form AE-
12(copy enclosed).

      एनफ़ो ंशेड का िनमा�ण काय� पूण� होने पर, अनु��� जारी करने हेतु िन�तिल�खत द�ावेज इस काया�लय म� ��ुत िकए जाएं :
On completion of the construction of the magazine, the following documents shall be submitted to this office for issue of licence:

1. ��प AE-1 म� आवेदन (यिद मूल आवेदन के साथ ��ुत नही ंिकया गया हो तो)
Application in form AE-1 (if not submitted alongwith original application).

2. एनफ़ो ंशेड का पूण�ता-�माण प� ।
Completion certificate of the ANFO shed.

3. एनफ़ो ंशेड के िनमा�ण हेतु इस काया�लय �ारा अनुमोिदत आरेखण के �ितकृित के छह सेट । Six sets of replica of the drawings as approved by this office for construction of the ANFO shed.
4. िव�ोटक िनयम, 2008 के तहत ऑनलाइन आवेदन पोट�ल पर उपल� ई-भुगतान सुिवधा के मा�म से �ित वष� 1200/- का लाइस�स शु� ऑनलाइन जमा िकया जाना है।

A license fee of Rs. 1200/- per year to be submitted online through e-payment facility available on online application portal under the Explosives Rules, 2008.
5. इस काया�लय से होनेवाले प�ाचार पर ह�ार�र करने के िलए अिधकृत ���यो ंके नमूना ह�ा�र की सूची ।

A list of specimen signatures of persons authorized to correspond with the office.
6. िव�ोटक िनयम, 2008 के िनयम 2 (37) के अंतग�त आव�क अिधवासी के �प म� नामांकन और उनके ह�ा�र का सा�ांकन (यिद ��ुत नही ंिकए हो तो) ।

Nomination as occupier as required under Rule 2(37) of Explosives Rules, 2008 and attesting his signature(if not submitted).
7. अिधवासी �ारा िविधवत `सामने ``काले रंग अिमट �ाही` �ारा ह�ा��रत कलर पासपोट� साईज फोटो की छह �ितयां (यिद ��ुत नही ंिकए हो तो) (िव�ोटक िनयम, 2008 के िनयम 2 (37) के

अंतग�त यथा प�रभािषत)
Six copies of colour passport size photographs duly signed by the occupier (as defined under Rule 2 (37) of Explosives Rules, 2008)  `in front` by `black color indelible ink`.(if not
submitted)

8. िनयम 102 और 103 के तहत पीएफ फॉम� एई-12 के भाग-2 के अनुसार िजला �ािधकारी (डी.जी.एम.एस. - यिद �ा��ंग �े� भारतीय खान अिधिनयम, 1952 के अंतग�त है तो।) िजला �ािधकरण
(एलएसडीए) मॉ�ूल के लाइस��िसंग िस�म के मा�म से जारी िकया गया, अनापि� �माण प�, उनके ह�ा�र और मुहर के साथ पृ�ांsिकत आरेखण/�ा न की �ित के साथ ही । युआरएल :
https://lsda.peso.gov.in/LSDAOnline/Login.aspx के मा�म से ऑनलाइन एनओसी आवेदन, ई-फाइिलंग िकया जा सकता है। ।
NOC issued by the District Authority (DGMS if the Blasting area is covered under Indian Mines Act 1952) under Rule 102 and 103 as per PART-2 of FORM AE-12 through
Licensing System for District Authority (LSDA) module only, together with a copy of the drawings/plans endorsed with his sign and seal. Online NOC application eFiling may be
accessed through URL : https://lsda.peso.gov.in/LSDAOnline/Login.aspx

9. कारखाने अिधिनयम 1948 के अंतग�त संदिभ�त कारखाने के पंजीकरण की �ित।
Copy of registration of the subject factory under Factories Act 1948/ िजला मिज�� ेट की उप��थित म� िन�ािदत, फाम� सीई -3 (�ितिलिप संल�) म� �. 25,000/- के �ितपूित� बांड की �ित।
Rs. 25,000/- executed in presense of District Magistrate.

उपरो� द�ावेजो ंके �ा� होने पर िव�ोटक िनयम, 2008 के फाम� LE-1 म� अनु��� �दान की जाएगी ।
A licence in form LE-1 of the Explosives Rules, 2008 will be granted on receipt of the above documents.

एनफ़ो ंशेड का िनमाण� काय� पूण� होने के प� चात भी एनफ़ो ंिव�ोटक के भंडारण हेतु एनफ़ो ंशेड को तब तक उपयोग म� नही लाया जाएगा जब तक िव�ोटक िनयम, 2008 के िनयम 107 (3) के अंतग�त
इस काया�लय �ारा अनु��� िविधवत पृ� ठांिकत कर जारी नही की जाती अथवा उपयु�� त िनयमो ंके �ावधानो ंके अंतग�त उसके �योग हेतु िल�खत अनुमित �ा� नही की जाती ।
The ANFO shed when completed shall not be used for the manufacture of ANFO unless the licence is granted and delivered to you duly endorsed by this office under Rules 107(3) of the
Explosives Rules, 2008 or written permission under provision to the said Rules to use the same is obtained.
यिद िकसी कारण से ऊपरो� एनफ़ो ंशेड के िनमा�ण का ��ाव वापस िलया जाता है, तो इस काया�लय को तदनुसार सूिचत िकया जाएगा ।
If for any reasons the proposal to construct the above ANFO shed is dropped, this office shall be intimated accordingly.

िफर भी,यह अनुमोदन/अनुमित अ� �ािधका�रयो ंसे आव�क अनुमित/�ीयर� �ा� करने से या यथा लागू अ� य िविधयो ंसे छूट नही देती है ।
This approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or under other statutes as applicable.

भवदीय | Yours faithfully,

( डा.डी.एल.कांबले ) | ( Dr. Dasharath Laxman Kamble )
िव�ोटक िनयं�क | Controller of Explosives

कृते संयु� मु� िव�ोटक िनयं�क | For Joint Chief Controller of Explosives
म�ांचल, आगरा | Central Circle office, Agra

�ितिलिप �ेिषत: | Copy Forwarded to:

कृते संयु� मु� िव�ोटक िनयं�क | For Joint Chief Controller of Explosives  
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म�ांचल, आगरा | Central Circle office, Agra

अिधक जानकारी जैसे आवेदन की ��थित, शु� तथा अ� िववरण के िलए कृपया हमारी वेबसाइट http://peso.gov.in देख� ।
[For more information regarding status, fees and other details, please visit our web site http://peso.gov.in]

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

Original Application NO. 601/2024 

Akhilesh Kumar 

VERSUS 

District Collector, Mahoba & Others 

AFFIDAVIT IN SUPPORT OF DOCUMENTS 

I, Ajay Singh S/o Shri Birendra Singh, Aged about 35 years, 

Partner M/s Ajay Enterprises, R/o Kidwai Nagar, Kabrai, 

District Mahoba, Uttar Pradesh, do, hereby take oath and 

state as under:-

1) That I am the respondent in the matter and am well 

conversant with the facts of the case. 

2) That the documents annexed with the reply are true 

and correct copy of its respective original 

.¼\~~rt 
DEPONENT 

VERIFICATION 

I, the above named deponent, do hereby verify that the 

contents of paragraphs 1 to 2 of my above affidavit are true 

and correct; nothing material has been concealed therefrom 

and no part of it is false. SO HELP ME GOD. 

1'\~\)rf' 
DEPONENT 

ATTESTED 

NjRY 
JAtPU~ (RAJ) IN.IA 

·1 8 SEP 202, 
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